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MR. SPEAKER: You are golag
wvery much out of the statement.
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Short of diesel and
™ to West Bengal

tion . t to the scrious
situation t eastern
region and particularly in West Bengal
due to the shor in the supply of diesel
Illlndherolm:%leh In view of the cur-
tailment in the quota for West Bengal
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in
the ;mplementation of T
PmofWat and the Go-
wvernmeat of India, and adequate
supply of kerosene
tance. Further,

the rural irrigation system

a serious set-back which has affected s

of water for boro cultivation. F

to meet the powersituation in West Bengal,
industrial units have set up gene-
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legislative council.” Can a discussion
that matter take place in this House. ....

o
-

(Interruptions)
MR. SPEKER : It is not a point of
order at all.
(Interruptions)
SHRI K. LAKKAPPA It is &

1 b
exclude it. But it is said that when 'im-
portant matters come in, I must allow
even & . That was the advice
matier. Sesondly. 10 Shis case the partion
matter. y B is case icu=
lar allegation 1s that the official machinery
is uwsed to destroy the opposition leader
thically. Th:: is there. g‘t, mykm be

t or ma wrong, I not know
::yl.hing Ih:llt it.

(Intsrruptions)

SHRI K. LAKKAPPA : This was

discumed on the floor or the House.
(Interruptions)

MR. SPEAKER : The Kashmir
subject was discussed on the floor of the
House.

(Tntrruptions)



